IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDE RABAD BENCH
AT HYDERABAD

o.A, 833/94. Dt., of Decision : 8.7.94.

Sri J.N.K.Murthy, es Applicant.

Vs

1. Union of India rep. hy the

- Sacretary (Establishment),
Railway Board, Reil Bhavan,
New Delhi.

2. The General Manager,
SC Rly, Rail Nilayam,
Secundsrabad.

3., The Chisf Personnsl Officer,
SCRLy, Rail Nilayam,
Secunderabad.

4, The Chief Mechanical Engiﬁeer,

SCHly, Rail Nilayam, -
Secunderabad. . »» Raspondents.

Counsel for the Applicant ° Mp, V. Venkateswara Rao

Counsel for the Raespondents: Mr, D. Gopala Rao, SC for Rlys.

. CORAM:

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (3JuDL.)

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)

el




9nd

ﬁ.

A B33/94, Ot., of Order:B-7-94,

(Order of the Divn. Bench passad by Hon'ble
Sri A.V.Haridasan, Member (3) ).

The applicant has filed this application under
section 19 of the A.T.Act, 1985, praying that the panel of
three Group-B efficers for adhoc promotion to Senior Scale

of Group-A may be set aside.

2 It has been allegad in the application that the
OPC has not correctly rollowed the principles laid doun in

the guidelines contained in Railway Board letter dt.1-3-90.
According to the applicant there is no proper overall relative
assessment of the merits of the applicant visg-a-vis thoss
whose names were included in the panel with refersnce to the
guidelines contained in the above referred Railway Board

%
letter, 7The cowmittese, according to nim has given undue

benefit to them and on thesa counts the applicant seeks guash-

ing of the panel,

3. The a pplicant has sought the relief without implead-
ing tnose who may bDe adversely sffected in case this 0.A. is

allowed, It is against the principles of natural justice to
passg an order adverse to a person without hearing him. There-
fore on this count alone the application is liable to be

dismissed,
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S. One copy to Mr. V.Venkateswar Rao, Advocate,
6 One copy to Mr.D.Gopal Rao, SC for Railways, CAT, Hyderabad,
7. One copy to Library, CAT, Hyderabad.
8. One spare copy.
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The Secretary, (Establishment), Union of India,

Railway Board, Rail Bhavan,
New Delhi.

The General Manager,
South Central Railwapy, )
Railnilayam, Secunderabad,

The Chief Personnel OPficery

South Cgntral Railuay,

Railnilayag,

Secunderabad.

The Chief Mechanical E£ngineer,

South Cgntral Railuvay, Railnilayam, :
Secunderabad.

P, ‘

CAT, Hyderabad.
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4, Hpwever as the applicant is a rstired employee,
in:urder'to satisfz;gy;gglqgsnagﬁtuiuhether any prejudice

ués done to him uhile éunsidering his ndme along with others,
we have gone through the procgedings‘qf the.D;P.C. which

have been made available ror our perusal by the learned
standing counsel for the Respondents. Going through the
minutes, we find thai'the spgteménts of the applicaht in
tpis‘applicqpion?that his merits has not been assessed properly
according to.tha principles contaimed in the Hailué} Board

g

letter dt,1~3~90 is not correct and that in brief the fact
that the applicant was stated to be unfit for promotion in the

A.C.R. for the year 1990 the committee could not give him the
pench mark, and thus on account af this the gpplicant's name
was not included in the panel. Thus we are convinced that

it is not a case where the committee did not tollow the
instructions anc guidelines in an impartial manner. Therefore
we are convinced that there is no merit in this applicatinn.
In the lLight of the facts as stated above, the application is
found to be deveid of merit and the ssme is dismisgaed without

any order as to costs.

(A.U.HARIDASAN)
Member (J)
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Dt, 8th July, 1994,
Olctated in Upen Court,
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PDEPUTY REGISTRAR(D)

contdeaee.
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IN THE CENTRAL AD: JUISTRATIVE TR BuinL
YCERAZAL BENCH +.I' HYDERL3LD,.
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VITE CIETRAN
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AND -
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Dated: 9 - F-1004,
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Aanitiird and Interim Directions

EZllowed

Dispose« of with directions

Dismi S5 é-do e
Dismiss*d as withdrawn
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